
C E N T R A i... A D HINIS T R A TIV E T R113 U H A1... ,, P RIH CIP A1... B E H C

OA i-lo „ 854 /1.898

A e i;>j 0 e.!. i'l ;i, t; ii .i. s t ii e 61 i'l d a y o f A p r i ]. ,, .? 00 4 „

HOi-r Ri...F MR,, SHANKER RAJO, MEMBER (JUnTCIAL..)

Shri Mohinder 8.i.ngh Parasher
81..! b ]■ n s p' e c: t o r- (i"i i n „ ) M o „ 0 4 4 9
R/o M ., Mo „ i. T .i.mar Pu r „ De 1. i'l :i.

(13y AdVocate 3\i r- i A n.J n Bha r dwa.i)

-Vei' si.JS-

.i „ Unioi"! of India
Throi -igh L.t„ Qovei-nor of Delhi
Tr!r-oi..!qf! Cornniissioner- of Police,, Dej.hi
P'HQ,, I „ P Es tate,, Meia Oe 1 ii i. ■-.1.1.0002 „

2„ Addl,, Conirfiissi.oner- of Police
Morthei'Ti Range
Oelfi :!. „

5 „ D y ■' E '8 rn rn i. s s .i. o n e i- o t P o 1 i. c: e
Centr-ci. 1 Oistt,,
Del hi„

4„ DCP„ HQ-I
PHQ.. I„P,. Estate

H e o Del ri i -1.1.0 o 0 2 „

(Ely Advocate;; Mrs,, Rashriii. Chopra)

0 JiJh JE Ji^ulraLl

B.y„Mr.„..„3han.K.er„Raiu.^,,„MemDer„

AOD .{. .!. Co'-i"! Z

-Respondei-! ts

H a I"- d t h e p a f- f; i. e s „ T h :i. s 0 A w a s d ;i. s m j. e s e d b y a ri

o d a r d a t e d 1.5 „ 3 „ 9 9 „ I !i W r i. t P e f.; i. t i. ci n M o 7 8 4 / 9 9 f> y a ri o r- d e r

dated .18„3„20O2 passed by the DelI'Li. High Coi.jrt,, matter was

remitted bach to tfri.s Tribnnal foi' consi.deration „

V

Impi..!gned herein is the conveyed aCR r.r

for the peri.od 5., 10 ,,1995 to 31„3„1996., it is

by Chi'vi Arrmcontended by Chrvi Arrm Bhardriai ,, learned connm

a p p 1 ;i c 1! r'! t that :i. n o r d e r- t C' s i..! s t a i. n ,a v a 1 i. d r e ii c> r t „ i-; n e

repor'ring offi.oer shou.1.d i-ia.ve ji.jdged ti'ie iierforrr!,ance ef

apiiiir:ant at iea:st for 90 days,. By ret rr-r ii'ig mo fjoj i i i

Admin istration l.etter dated 7„3.,1988,, i.t i.s coiitended that
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Earned Leave and Conifnu'fced Leave on medicax cert:;!, r xca'ce a re

to be ciecji.Jctec! from coi.jnting the peri.od of tiiree rnontris,.

According to appii.cant as he was depi.rred rn

the Pai'sl iament Ce], .1 by an order dated 20„ll„lv95„ He was

under che controi ot ACP (HQ) (C) . ut i.s st;ated that

reviewi.ng off icar of appii.cant had admittedly .i.eft fjefore

„.i.996„ In this backdrop,, it is stated that app,licant

iiad never woi"Ked for three monti'is under the controJ and

supervision of ACP rirr, Ra.vi Sahgal., a public grd.evarice

("■ell,. As sijcfu ti'ie reported ACR by him i.s a ni.bt. lity in law,.

4„ It i.s, fi..!r~t her contended by i-esorti.ng to

Qovei-nmei'!t of India OOPT Ori No,, 21.0:1.1./B/o5---Estt,, A datsv^

23 „ 9 that in case where there is no reporti.ng officer

or- i'"i.av i. ng the reqi..! i.si. te exper" i. ence of t i'i ree mon t ns; ' o!"■ m•:> e

di..!ring the peri.od of report,, the way oi.it is to get the

repoi-t wri,tten by the revi.ewi.ng officer and the review is fx.

be undertaken by the next higher ai.rt iior i. ty „

5„ Ls^ari'ied coi..insel tor r~espondPnits nrs„ Rasrirfi .i

f: I'l o n i~ a b y r e f e r r i. n g t o a n o r d e r p a s s e d o n .1.6 „ 3 „ 1.9 9 3 f o r- (l r '9 ,

Ceritra.1 ui.:str-ic:t (aonterids that Shri Ravi. Sehgai was a.!so

lookJ.ng after tiie work ot ACPtHQ) and he wa.s competei'it to

write ti-iS; aCR of aippiicrant as he has worked i.jndep iri.ni for

three months.,

'h .. 0 ri c: a e f i. i :!. c o n s i. <1 e ,a f: i. o n o t the r j y a .i.

contenti.ons cmice tiie f act i.s ai. i. eged ttie bi.jr'den to rv-ovs tha

:sarne is on the person who alleges it,. From oeriisal of

letter dated :i.6 „ 3 ;i.996 , :i.t transpi. res that ACP Ravi Cehga.!

was discharging the fi.inctions ot ACP (HQ) on that date, Frr-.rn
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ti'lir-., no ovidoncB ho.s lOoiTio forth to o:otab.l.ioh tho.t. for tho

pori.od 5.', ,10,,95 lo .10,, .1,,96 Shri. FPovi. Sohoa.!. was tho

controlling officer of applicant under whom he has worked

for three months,. .I'n this vi.ew of the rT!,atter as shri. wavi

Sehdal was not the controlling authority of applicant for a

peri.od ot three months,., he is di.scjua..lifi.ed to be a reporting

officsu'",. Now the gi.jesti.on ariuses as to wfiat wou.Ld be the
it-

wav oi.Jt,P OOPT On referred to sti.pu..lates th,at i.n s.i.!Ci'! ari

event the reviewing officer shall be asked to write the ACR

as reporting officer and his next higher officer was to act

as reviewing officer.. In this view of the matter as it is

established that respondents have failed to point out that

ACp RaVi 3ehga1 has seen the workin g of app1icant or

controlled him for three monthSj, ACR written by fiim cannot

bsH si.jstai. ned „

7.. According 1 y.. OA is partly a 11 owed.. The ACR

conveyed to applicant is expunged and order on

representation are guashed and set aside,, The matter is

remitted back to the respondents to act in accordance witfi

DOPT OM of 1985 referred to above and re.~wr.ite the ACR ot

applicant and get it reviewed by the competent authority

availabj.e at present i.ri the concerned district„ This shall

be done within a period of three months from the date of

receipt of a copy of this order.. No costs»

(ShanKer Raji.p)
Hember ( -.1)

as r i


